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Record of Proceedings

At the outset, learned counsel for the Petitioner submitted that present
Petition has been re-listed in terms of the judgment of the Appellate Tribunal for

A, RoP in Petition No.71/MP/2019

Page 1 of 2



Electricity dated 14.11.2022 in Appeal No. 222 of 2021 filed by the Petitioner
challenging the Commission’s order dated 25.1.2022 passed in the instant Petition.
Learned counsel further submitted that pursuant to the aforesaid judgment, the
Petitioner has filed a fresh Petition bearing Diary No. 24 of 2023 seeking
consequential relief and compensation in terms of the said judgment, which may also
be taken-up along with the present petition.

2. Considering the request of the learned counsel for the Petitioner, the
Commission adjourned the matter and directed to list the present matter along with
the Petition bearing Diary No. 24 of 2023 filed by the Petitioner.

3. Meanwhile the Respondents are directed to file their submissions, if any,
within two weeks and the Petitioner may file its response thereof within two weeks
thereafter.

4. The Petition and Petition bearing Diary No. 24 of 2023 shall be listed for
hearing on 25.4.2023.

By order of the Commission

Sd/-
(T.D. Pant)
Joint Chief (Law)
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